NOTES OF THE REGISTRY . ORDERS OF THE TRIBUNAL

20.11.2008

CP 5372008 {(OA No. 490/2002)

- Mr. P.N. Jatti, Counsel for applicant.
Mr. Hemant Mathur, Counsel forrespondents.

Heard learned counsel for the part'ies.'
For thé;.rea-s'éns"-di.ctat'éc'i' | éepérately, the CP is

disposed of. . @%////ﬁ? (/1}

(B.LJWAYRL) - - (M.L.CHAUHAN) &
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
~JAIPUR BENCH

"Ja.ipur this th'e 20" November, 2008

CONTEMPT PETITION NO. 53[2008
- IN

| ORIGINAL APPLICATION NO. 490/2002

- CORAM:
HON'BLE MR. M.L. CHAUHAN JUDICIAL MEMBER
HON'BLE MR B.L. KHHTRI, ADMINISTRAT VE MEMBER

-~

; Chander Smgh Solanki son of Shri Jagmal Singh Solanki by Caste

- Rajput, apged about 26 years, resident of Plot No. 148, Pratap

Nagar, Agra Road, Jaipur.-Working as Group ‘D’ Casual Labour in

. the office of the Chief Cominissioner Customs and Central Excise,
Jaipur-1. - T o

...APPLICANT
(By Advocate: Mr. P.N. Jatti)
| VERSUS

1. | ~ Shri Rajesh Dingra, Chlef Commlssmner Customs and Central
Excise, Jaipur-1. A

...RESPONDENT

(By Advocate: Mr. Hemant Mathur)

. ORDER (ORAL)

The appllcant has filed this Contempt Petition -for the alieged
VIolat(on of the order dated 21.12.2004 passed in OA No 490/200?



S

2. T'he‘ te’stnde‘nts have filed reply thereby relying the Judgement

passed by thts Tribunal dated 12.08.2008 in. Contempt Petitlon No -
‘21/2008 in OA No. 490/2002 and other connected matters

3 ' In view of the stand taken by the resoondents it is not a case '

where proceedmgs under the Contempt of Court Act should be
initiated. Accordmgly, the present Contempt Petition is d»lspoeﬂd of.

'N_otic'e issued to the respondent is hereby aizcharged. In case the

applicant-is still aggrieved, it will be open'for hir to file substantive

OA, whici, will be examined on merits.

" (B.L. KHATRI) " (M.L. CHAUHAN)

“MEMBER () - o " MEMBER (J)
AHO | | ‘



